
Company: Sol Infotech Pvt. Ltd.
Website: www.courtkutchehry.com

Printed For:
Date: 28-01-2026

(2002) 05 P&H CK 0081

High Court Of Punjab And Haryana At Chandigarh

Case No: Criminal Miscellaneous 12048-M of 2002

Bishan Dass APPELLANT
Vs

State of Haryana RESPONDENT

Date of Decision: May 17, 2002

Citation: (2002) 2 CCC 416 : (2003) 1 Marr.LJ 209 : (2002) 3 RCR(Criminal) 540

Hon'ble Judges: K.S.Garewal, J

Advocate: Mr. R.K. Nagpal, Advocate. Mr. Yash Pal, AAG, Haryana., Advocates for
appearing Parties

Judgement

K.S. Garewal, J.

1. The petitioners are the parents of Suresh who was married to Sunita deceased.
There are allegations that Suresh and the two petitioners were harassing Sunita and
making demands from her and from her brothers. On June 10, 2001 Sunita''s
brother took her back to Suresh with gifts worth Rs. 1000/ and asked Suresh to keep
her. Sunita''s inlaws were not happy but Suresh and Sunita started living separately
with Suresh''s brotherinlaw Ram Kumar at Bisla. Sunita died of poisoning on August
13, 2001 leading to the registration of the case against the petitioners and their son
under Sections 304B and 498A IPC.

2. It is clear from the FIR itself that the petitioners lived at Prabhuwala (Hisar) while
Sunita and Suresh had started living at Bisla (Fatehabad). Therefore, it appears that
in the days immediately before her death Sunita may not have been subjected to
direct harassment and cruelty at the hands of the petitioners.

3. Circumstances do not warrant further detention of the petitioners in custody. Bail
to the satisfaction of CJM, Fatehabad.

Bail allowed.
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